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(Passed by Hont'ble Mr.I.FP.Gupta,Member(a) :

In this application, the applicant was
bromoted as UDC w.e.f.4,9.85. whilc working as UDC, he
was ékaced under suspension by Grder dated 0.2,1590, The
suspension order is at Page 14 of the application, The
learned counsel for the apblicant contends that nc Charge-
sheet has so far been filed either in a court of 1aw or
for disciplinary proceedings, under CC3(CCa) Rules, 19653,
The learned counsel further contends that the applicant is
Similarly placed &s the abplicants in CGA No.1142/91 etc.

decided on 9,3,91 by the Principal Bench,

2a Since the applicant is similarly placed, we
direct that the Tespondents shall revoke the or der of
suspension dated 6-2-1990 within aberiod of 2 weeks
commencing from the date of communication of thig Crder.,
The respondents should also determine ho'. the reriod is

tc be treated and what pay and allowances for the period

of suspension should be allowed, within 2 period of two
months from the date of communication of this Crder, 1In
Case,the applicant hag any grievance thereafter, he is free

tc 2ppreach this Tribunal,

2. Withfhese directions, the UA is disposed of at
the admission stage, at the request of the counsel for the
Parties,
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